Original Applicatisn Me* 1021 af 1993

A 12T, 90 Hen'ble Mr, AR.K.Sinha, Membegr-J 4y

Heard the lsarned ceunsel. It is
a ' case in which the spplicant has prayed fsr

‘cancelling ef his transfer erder dated 14.6,199:

s,

? passed by the respendents en the grognd that -the

* @ petitisner is the Vice-President #7- the Unien |
¥ . ancd as per instructiens centeined in Annexure-3,
| the impertant effice betrers may nest be transferred |
befe@re campletisn ef their tenure as office

J""F\.-_Tl._i:
blr.lj = Y

el

2 The lezarned ceunsel su?mittJd that the
glection of office bearers wes hsld en Ist June,
1993 and the applicant waes elected.as Vice-Presidaent
unanimsusly fer the tanure &f 2 years w.e.f.
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3, The epplicapt has alse put in his
representatisn, a copy eof which is annsxed as
& Annexure=4 dated 15.6.93 which is still pendling
fer dispesal, .
| 7
i I think this applicetian may be disposed ef
with 2 directien, and accerdingly, the respsndents
are directed te dispsse &f the representatisn af
- the applicant dated 15.6,93 pending bafere the
! Additienal Directsr General Crganisatien-4 Civil (B)
Adjutants General Branch, Army Head Querters,
New Dalhi within 2 peried ef 3 weeks frem ths receipt :
ef this arder in accerdance with law and till then,
his transfer srder may be kept stayed. -
| S o With this sbservstien, this applicatien is
' dispesed of at the admissisn stage itself,
6. Let a cepy ef this srder be handed sver te
! , the learnsd caunsel far the agplicant, . = ;
! : x Member=J
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